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NOTES OF THE REGISTRY ¢

ORDERS OF THE TRIBUNAL

| )

ORDER DATED 07-07-044

Applicants (76 in numbers of
Casually engaged Workers having temporary
status of Central Cattle Breeding Fapmm of
Govermment of India,Departheht of Animal
Huskandary of Dairying of the Ministry of
Agriculture) of these cases have jointly
prayed for quashing of the order under
Annexure-2 dated 24,4,2002(by which they
were denied payment of Hill Compensatory
Allowances from 1;9:1993) and to declare
Annesure-l to be discriminatorys for the
said allewarce _is being pailé to the reegular
Gr,D staff i~ lieu of City Compe-satory

Allowance,

26 All the Applicants are now
working in the Central Cattle Breeding

Famn located at Semiliguda (Sunabeda)in the

Revenue District of Xoraput of Qrissa,All

of them have been conferred with temporary
status with effect from Ist Septembker,1993
and allowed to get the minimum scales meant
for Gr,D employees of Govt,of India plus DA,
HRA’anﬁ ccA, It is the case of the Applicants
that even thoueh the said Compensatory
Hldowances have been allowed to other reegular

Gr,D employees under the Respondents ir lieu

- of CCA,the Applicants have been illégally

de- ied thé same, Semiliguda’(which is not
a city) has been declared as a Hill Area
under Govt,letter dated 28,7;1988,They
have ﬁeithex been paid the CCA thoueh

ordered,rcr the sukpstitute HCA and henci‘/jg
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this original Application has been filed

with the aforesaid prayers,

3e Respondents,by filing a counter

have submitted that as per paras 5 & 6 of
the Casual Labourers (temporary Status and
Regularisation)Scheme.1993 circulated by the
DOP&T wages at daily rates with ereference
to the minimum of pay scale of the Gr,D
employees includirg DA,HRA and CCA is
admissible to such workers conferred with
temporary status and no other berefits

than specified being admissilkle to casual
workers, grant of Hill Compensatory Allowance

to them cannot ke agreeéd to,

4, Heard Mr, K, Panigrahi,leamed counsel
appearing for the Applicants and Mr, B, Dash,
léarned Additiomdl Standing Counsel appearing
for the Respondents and perused the materials

placed on record,

- Though variows subkmissions made by

the leamed Counsel for the parties in support
of their claims, as the matter can be well
decided on interpretation of the nile positionr
on the basis of the DOP&T circular for @rant
of temporary status to casual workers,it is
needless to record all those submissions in
detail,It has been admitted by the Respondents
in their counter that the temporary status
holder casual employees are entitled wages

at daily rates with reference to the minimum
of the pay scale for a corresponding reeular

{ Gr,D official including DA,HRA and CCA,On

1 pemusal of Annexire-3 it is seen that the Govt,
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of India,Ministry of FPinance O.M, dated

»

éth July,1967 and 7th June,1973 clearly

envisages as unders-

"where,however, 2 classified city

is also a Hill station where the
Hill compensatory and wirter all-
owances will be admissible in lieu
of the Compe-satory (City )
Allowarce, admissibkble and in addition,
House Rent Allowance will also be
applicable",

e, In view of the abﬁve instructions/
circulars of the Ministry of Finance, since
Hill Compensatory Alléwance is granted in lieu
of CcA anad admittedly, the Applicants are
entitled CCA, denying them the Hill Oompensatory_
|

Allowance,in lieu of CCA is definitely against
,W' ;(/Qrc‘y the Govt,of India instructions referred to

(&7’7 o bV

ot " (wa,.,_,./.a-f'z abovef
ﬂmv‘i(%f‘7 7‘); 7 ho . '
_ (7 T3 Respondents, are, the re fo re, di rected to
. ) LY. L
éru\’ 5 v”'7f ’) sanctior the Hill Compen satory Allowance in
: :g \"%(W\ | favour of the Applicants w,e,f, 1,2, 1993
S s.0 - | (in liew of CCA granted uncer Annesu re-l1) and
» , pay the same to the Applicants within a periocd '
=) ) ?Zﬂ”‘“'/ of 120 days from the date of receipt of a copy |
( TV / )

of this order, In the result, this o,A, is

allowed,No co sts,

(MAND'RANJAN MOHANTY)
Memive x( udicial)




